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! - final disposal at the admission stagg
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| and several adjournments have been
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granted in this case, the prayer for

adjournment was rejected. when the
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matter was called, none appeared for 2 -
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the petiticner. In view of this, we

have heard Shri R.C.Rath, learned

Addl.Standing Counsel and perused the
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respondents toO dispose of the appeal

pending with D.R.M.S.E.Railway(Res.3)
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. Respondents in their counter have
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‘ statedthat the applicant had been

transferred to Bhilai and has been

relieved from Bandamunda on '»A#Q:QZ%§§L4¥ 525=Q4\ph
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in Pagé—2 of the counter and has not
been denied by the applicant by filing
any rejoinder. In this view of the matte
this OesA. is not maintainable before
this Bench of the Tribunal. Furthermore,
the prayer in the O.A. is for disposal
of &mwx appeal at Annexure-é which is
dated 29.4.1989 and the applicant has
apprcached the Tribunal grXy in 1995,
MoreOver, Annexure-l1 is addresced to
General Manager, S.E.Rallway., whereas
the prayer is made for directiom to
DeR«M., SeE.Railway(Rés.3) to dispose
of the appeal. In view of the above,

we hold that the C.A., besides being
not maintainable is devoid of any merit
therefore,

and the same is, rejected.
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